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GOVERNMENT OF PUNJAB

EXCISE AND TAXATION COMMISSIONER'S OFFICE,
PUNJAB, PATIALA

Notification
The 26th March, 2012

No. G.S.R.13/P.A.1/1914/5.59/Amd.(123)/2012.—In exercise of the
powers conferred by section 39 of the Punjab Excise Act. 1914 (Punjab Act
No. 1 of 1914), read with the Government of Punjab, Department of Excise and
Taxation, Motification No. S.0.17/PA.1/14/8.9/2007, dated the 24th April, 2007,
and all other powers enabling me in this behalf, 1, A. Venu Prasad, IAS Excise
Commissioner, Punigb, exercising the powers of the Financial Commissioner,
make the following rules further to amend the Punjab Liguor License Rules,
1956, namely:— ‘

RULES

1, (1) These rules may be called the Punjab Liguor License (Second
Amendment) Rules, 2012,

(2) They shalt come into foree on and with effect from the date of their
publication in the Official Gazetie in respect of the procedure for the allotment of
liquor vends, allotment fee, application fee, security amount, renewal of licenses
and excise arrangements and in respect of other matters these rules shall come
into force on and with effect from st day of April, 2012.

2. In the Punjab Liquor License Rules, 1956 (hereinafler referred to as the
said rules), in rule 1, in the table, under the heading captioned as 1. Foreign
liquor’™—

(a) | for the existing Form L-1 and the eniries relating thereto, .the
following Fomh shall be substituted, namely :

“l.-1 Wholesale and retail Fixed fee Collectorwith Collector with

vend of Foreign the prior the prior

Liquor to the trade approval approval of

only of the the Excise
Excise Commissioner.”.
Commis-

SIOTIET
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(b) fon the existing Form L-2B and the entries relating thereto, the
foljowing Form thereto shall be substituted, namely :—

“L- 28 Retail vend of Imported  Fixed fee Collector Collector.”.

Foreign Liquor (bottled  and with the

' in origin), Beer imported assessed  prior

" from abroad (bottled in  fee approval

. origin), wine upto 13.5 of the
percent V/V and Ready Excise
to Drink Beverages upto Commis-
20 degree proof strength sloner

in a departments! store or
such like store, for
consumption off the
premises.

(c) fotthe existing Form L-9 and the entries relating thereto, the following
Fotm thereto shall be substituted, namely

"L-p Retail vend of Foreign  No Fee  Collegtor with the

Liguor in a military consent of the Com-

canteen or Border manding Officer or
Seewity I'orce the Commandant of

Canteen including the Battalion or Central
unit run military Reserve Police Force
canteen or those or Indo-Tibetan

run regimentally on Border Police

club lines or by the i authorities as the case
Central Reserve 5 may be

Police Force and

Indo-Tibetan

Border Police

(d) below the table, for the existing proviso, the following proviso shat
be substituted, namely :

. “Provided that the licenses in Forms L-3, L-3A, L-4, L-4A, -5,
1j:5A, L-5B, L.-5C and L-12C, shall however. be granted by the
(tpltector with he prior approval of the Excise Commissioner. On
dpplication made by the licensee. these licenses may be renewed by
the Collector for a period of three years but the rencwal fee shall be
deposited annually by the licensee.”
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!

3. In thei said rules, for rule 25, the following rule shall be substituted,

namely :— |

s {1) The amount of fixed fee and security in respect of
lifferent kinds of licenses, granted under these rules, shall be as

jollows :—
Serial Kind of License ]{?te of annual Rate of
Mo, - Iic?‘nse fee (Rs.) security (Rs.)
I L-1 (qdant and Renewal) 1500000 15000
2 LA |
sale up to 50000 cases 1000000 15000
sale frpm 50001 to 1500000 15000
75000i1';ases
sale from 75001 to 2000000 15000
100009 cases
sale abjpve 100000 cases 5000000 15000
L-1A dealing exclusively
BIO bptands
L-1A
(i salﬁ op to 1000 cases EQOOOO 15000
(ii) salg| from 1001 1o 500000 15000
50000 cases
L-1B 400000 5000
L-1C 500000 1000
L2 {| To be worked out 15 per cent of
(@ Rs. 196/- per the amount of
PL. on fixed license fee.
quota
6  L2A 1000
| L-2B - 400000
8 L-2C License fee equivalent 15 per cent of

to the fee fixed for one the amount of
unit for the Municipal  license fee.
Corporation, Ludhiaria.

9 L-2D S0000 1000
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Serial Kitld of License Rate of annual Rate of
No. ? license fee (Rs.) security (Rs:)
10 L-3,L-4 gnd L-5—
(i) for hatels having 4 ar 5 400000 10000
star chtegory certifiGate;
(ii) for hotels m Municipal 250000 10000
Corporations;
(ii) for hdtels in Municigal 175000 10000
Coungils and other greas
of thg State
11 L-3A,L-HAand L-5A; --
(i) for thjwns having popula- 110600
tion Hf one lakh or rpore;
and | '
(i) for gther towns. 60000
12 L-5B (Pub License),-
{a) Indejﬁendent Licens{a; and 30000 10000

(b) Supplementary Licgnse 30000
(wit}] L-5, L-5A, LASC
and JL-12C). |
ws¢ | ]! 5 50000
L'SD v |

(i) Mafriage palaces of 8000
banguet halls charging
upto Rs. 25000 per
function ; i

(i) Marriage palaces of 20000
banquet halls charging
hetween Rs. 25001 to
Rs. 30000 per fundtion ;
and '
(ifi) Marriage palaces or 40000
banquet halls chargiing
above Rs. 50001 per
function ;
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Serial Kind of License Rate of annual Rate of
No. license fee (Rs) security (Rs.)
15 L-5E,
(i) Municipal Corporation S0000
and areas falling within
5 km of their outer
boundaries
(ii) Alitypesof Municipal 25000
Councils and other areas
16 L-10C 230000
17 L-12-A
(a) Minimum fea— 1000
per license per day.
(® Maximum fee— 100000
per license per day.
i L-12C
(i) Members upto 2000 : and | 50000
(ii) Members aboye 2000 00000
9 L-12E 15000 1000
20 L-13 2501H) 1000
21 L-14A To be worked out 15 per cent of
(@ Rs. 196 per the amount of
PL. on total guota license fee.
allocated the fixed
quota
22 L-17

(i) Penatured Spirit
(upto 500BL) ; and

(i) Exceeding 500 BL

5000

10.00 Per BL

2000

3000
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Serial Kind of License Rate of annual Rate of
No. license fee (Rs.) security (Rs.)
23 L-52 PML

(a) Urban 30000

(b} Rural 6000

IMFL

{a) Carporation Area 40000
{b) Other Urban Arca 25000
{c) Rural 8000

(2_) In a&d?tion to the fixed license fee, as stated i the s.u.b-r_ul(-a (i),_ the
following fees shall alsé be charged ; namely :—

(a) anextra license fee on Indian Made Foreigr| Liquor and imported
Foreign Liquor including BIO brands as prescribed under rule
36-A; '

(b) an additional license fee at the rate of rup¢es thirteen per proof
litte on Punjab Medium Liquor. '

The above levies on Indian Made Foreign Liquor and imported
Foreign Liquor including BIO brands and P{mjab Medium Liquor
shall be charged from L-J, L-1A anql L-14A licensees,
respectively at the time of issue of permits| Such, levies shalt not
be charged, if these levies have already begn paid in the State of
Punjab. :

(3) The L-2 and L-14A licensees, shall be liable to pay the exira license
fee and additional license fee, respectively 4t the prescribed rates
by the 25th day of March, 2013, on the total quota allocated to
them even if, the total fixed quota of Punjal Medium Liquor and
Indian Made Foreign Liguor is not lifted by the prescribed date.
The proceeds of the additional license fee will go to the dedicated
fund for Education and Sports Department$. The money will be
distributed amongst the Education and Sports Departments in the
ratio of 8:5.7. '

4. In the said rules, for rule 30, for the clauses (d) and (e), the following
clauses shall be substituted, namely :— '

“(d)For a license in Form L.-12C  One lac and'ﬁfty thousand rupee
having capacity upto 2000
members; anid
five Lac rupee having capacity
above 2000 members ; and

(¢) Fora license in Form L-1B  Four lac rupses.".
and L-2B
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6.

namely —

s

Tri the said rules, for rule 34, the following rule shall be substituted,

"34, The fixed fee for grant and renewal of a license other than
I- 144 and L-2 shall be payable within a period of seven days of the
orant/renewal of relevant license. The licenses shall be operative after
the deposit of the prescribed fee

Pravided that in the case of licenses granted, extended or renewed
for any period less than one year, the fixed fee for each period shall
be worked out proportionately on monthly basis and a fraction of a
maonth shall be counted as a month for this purpose!”.

In the said rules, in rule 35, for sub-rule (2), the following sub-rule

shall be substituted, namely -—

“(q) The Punjab Medium Liguor and Indian Made Foreign Liquor
licknses shall be disposed of as Licensing Units. A Licensing Unit in
urban areas shall consist of one L-14A vend and one L- 2 vend. In
ruqa] areas, a Licensing Unit may consist of single or multiple L-14A
venids, subject to @ maximum of seven vends in one unit. One 1.-2 vend
m3y also be added 1o any of the aforesaid rural area units but where
ilicensing units consist of more than three Punjab Medium Liquor
vehds, two more 1.-2 vends may be added ; provided that the tota! license
feg of the unit is not less than rupees 40 tac, The licensing units shall
beiﬁformed' by the Collector with the approval of the Excise
C¢mmissioner Pumjab.

The npmber of licensing units in a group or zone, shall be as under :—

(jp In all Municipal Geographical Zones consisting
i Corporations of upto 15 licensing units;

(h) In other urban areas Geographical Zones or groups

' and Nagar Panchavats consisting of upto 10 licensing
¥ units; and

@;ii) Rural areas Group of upto 2 licensing units.

1 Zones will he allowed in places, approved by the Excise

Commissioner. A group or zone shall be formed by the Collector with
the prior approval of the Excise Commissioner.

‘The license fee of a group or zone shall be the sum total of the

license fee, prescribed for each of the units in that group or zone.
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A person shall not be allowed to submit more than ten applications
per lice?ising unit or group or zone in Corporation areas. However, in
other ufban areas and Nagar Panchayal areas. a petson shall not be
allowec‘ to file more than 50 applications irrespective of the number of
licensing units or groups in that area. Similarly, in rural areas, the limit
will be bf 30 applications for each licensing unit or group.

{fitis found that applications have not been received for all the
Units inj a particular area. the Excise Commissioner may, if satisfied that
a part ajlotment of Linits or Groups or zones in such area will adversely
affect fhe State revenue, or that il may impinge upon the smooth
adminigtration of excise laws in such arca, he may cancel the allotment
procedyre for that particular area. To facilitate the re-allotment of such
units, the Excise Commissioner may invite fresh applications with or
withouf reorganizing the groups. T'he groups or zones may be enlarged
at this stage to include all the Units in that location ot an arca ora municipal
corpordfion or a city.

Afier dgpositing the fee as specified in sub-rule (6) of rule 36,—

(i) if successiul applicant or allottee fails to deposit the balance
. amount of prescribed security .

@) if there is no ather person in the waiting list ; and

(iif) the number of successful allottees are less than the number of
units or zoues in that particular area.

the progedure, as given in the foregoing paragraph, shall be followed.".
8. Inthe said rulés. in rule 36,—

(a) far sub-rule (2), the following sub-rule shall be substituted,
namely:— :

"(2) The application form for the grant of liguar vends shall be
available in the office of the Assistant Excise and Taxation
Cammissioner (heremalter referred 1o as AETC), In-charge of the
district on payment of rupegs twelve thousand for single unit. 1f, in
anarea, more than single unit is allotied on single application form,
then the fee structure shall be as follows :

(iy  Group of two units Rs. 20000
(iiy  Group of three unit | Rs. 30000

(i) Group of four unis ; s, 40000
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(iv) Group of five units ; Rs. 45000
(v)  Group of six units | Rs. 50000
(vi) Group above six units ; and Rs, 55000

(vii) Zones within all Corporations  Rs. 60000

Fhe fee shall not be refundable or adjustable. If the first or any
subsgquent allotment procedure 75 cancelled by the department or,
any dpplication form is rejected by the department being invalid and
not gut to draw of lots. then the amount of application fee will be
refunded to the concerned applicant, after deducting rupees two
thougand as processing fee.

The application forms shall be serially numbered at three places,
i.e. in the application form. in the slip of draw of lots and on the
receipt, issued to the applicant.”.

(b) in gub-rule (6), for clause (b). the following ¢lause shall be
substituted, namely ~—

"(a) A successful applicant shall be required 10 pay atlotment fee
immediately on the draw of his lot which shall be Rs. 10.00
Lac per unit or group or zone in the case of a Corpuration, and
Rs. 5.00 Lac per unit or group for other urban areas, and
Rs. 2.00 Lac per unit or group in rural areas. This payment

* may be made by cash or through demand draft, banker's
. cheque, pay order or other pre paid Bank instruments”.

(c) in sub-rule (16}, for the letters and figures "Rs, 179", the letters
and figures "Rs. 196" shall be substituted :

(d) in;sub-rule (28), for the figures "2011", wherever occurring, the
figres "2012" shall be substituted |

(e) injsub-rule (30), in the existing proviso, for the figures "2011", the
figures n2012" shall be substituted ;

43 for:sub-rule (38) except its provisos. the following sub- rule shall be
substituted, namely :—

"{38) Forty per cent of the total guota of PML shall be lifted by a2
Li-14A license from the distiliery or a distillery in pipe line or their
L-13 out lets, specified and allocated to him by the Excise
Commissioner and the remaining sixty per cent of the said quoia,
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(g)

(h)

mhjl be lifted by him from any distillery of his choice. The licensee
i

shall lift his aliotted quota of IMFL and PML quarter-wise, as under i—

(a) u'pto the end of 1st Quarter .. twenty-five per cent of the
i total quota ;

(b) LF'ID the end of 2nd Quarter .. forty-five per cent of the
il total quota

(c) @to the end of 3rd Quarter .. seventy-five per cent of the
; tnial quota | and
i

(d) pto 20.3.2013 . hundred per cent of the

tofal quota.

The licensée shall have the option 1o inter change ten per cent of his
hasic quota of Indian Made Foreign Liquor to Punjah Medium Liquor
and vice-versa, at the rates, fixed for these liquors."

for: sub-rule (39), the following sub-rule shall be substituted,

nagpely -—

"(38) A licensee shall also be aliowed to lift additional quota of
both Punjab Medium Liguor and Indian Made FareignLiquer Ifhe
has lifted the entire allotted quota of PML and IMFL and has paid
fuff ticense fee for the year. The additional quota would be allowed
at tthe rate of license fee of R.196 per PL in addition to other
levies applicable”.

fot sub-rule (40), the following sub-rules shall be substituted,
namely —

"(40) The licensees having L-2 vends attached to their units, will
be given the option to convert twenty per cent of the quota of
Piynjab Medium Liquor into Indian Made Foreign Liquor. This option
shiall be exercised in respect of only upto the super deluxe brands
of Indian Made Foreign Liquor, for the distilleries, producing their
own registered Indian Made Foreign Liguor. I'he Extra License
Fee for such conversion shall be at a concessional rate of rupees
seventeen per proof litre. This option shall not be available to the
licensee, who has only L-14A vand in his licensing unit. The
conversion from Punjab Medium Liquor to Indian Made Foreign
Liquor, will be allowed from the apen sixty per cent quota of Punjab
Medium Liquor only, which shall be lifted from any of the D-2
lipensee, which are producing their own registered Indian Made
Foreign Liquor brands.
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(41) The quota of Punjab Medium Liquorto distillery or distilleries
covired under the policy for Development of integrated Sugar
Complexes may be allotted 150% quota of Punjab Medium Liquor
where the distillery is set-up within a complex with minimum fixed
capital investment of rupees two hundred crores and 200% quota of
Purjjab Medium Liguor to upto two distilleries within a complex with
mirfimum fixed capital investment of rupees four hundred crores by
the Excise Commissioner, Punjab in accordance with the provisions
of tfe Sugar Policy subject to the furnishing of eligibility certificate
of the department o Industries by the distilleries. The fixed quota of
other distilleries shull consequently be affected accordingly”.

9. 1Inthe said rules, in rule 36-A. for sub- rules (2), 3), (4) and (5),
the following sub-rules, shall respectively. be substituted, namely -

"(2)  The minimum sale price in respect of Punjab Medium Liquor
. shall be fixed, as under :—

(a) Punjab Medium Liquor 50°

Quart = Rs. 114
Pint - Rs. 67
Nip = Rs. 42
Nano T Rs. 29
(b)  Rum/Gin/Whisky of 65"
Quirt = Rs. 132
Pint = Rs, 78
Nip Rs, 44
Mano ' Rs. 29t

Provided that the minimum retail price of Punjab Medium Liquor may
be lincreased or decreased marginally after the fixation of the
Ex+distillery Issue Price by the State Governiment :

Pravided further that in case a licensee is found guilty of selling the
liggor in contravention of the price fixed therefore, he shall be liable
for'the following action, namely :—

For 1st offence .. closure of the  licensing unit or group or
zone for one week |

For 2nd offence . closure of the  licensing unit or group or
zone for one month | and

For 3rd offence . cancellation of the licensing unit or group
or zone.
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'(3) Ingian Made Foreign Liquor, to be sold in the State of Punjab,

shall be classified in the following categories with

specified ggainst each category, namely :—

exira license fee,

Name of the Ex-Distillery Price (Landed

Serial Euxtra license fee
Category Cost per case of 9 BL in Rs.) (Rs./PL)
1 Economy 100-300 45
2 Medium 301-450 45
3 Regular 451-650 45
4 Semi Premium 651-800 50
5 Upper $emi Premium 801-950 50
6 Premiuim 951-1200 65
7 Super Premium 1201-1900 65
8 Semi Deluxe 1901-2300 65
9 Deluxe: 2301-2800 65
10 Upper Deluxe 2801-3200 65
11 Super Deluxe 3201-5000 65
12, Categt?ry-l-scotch 5001-7000 90
13 Categgry-2-scotch 7001-10000 100
14 Categéry-3-scotch 10001 and above 150
The exira license fee on Indian Made Foreign Liquor, imported Foreign
Liguar including Bottled In Origin' brands, shall be ¢harged at L-1 and
L-1A stage. Minimum sale price in respect of Indian Made Foreign Liquor
for Quart (750ML), Pint (375ML) and Nip (180ML), shall be fixed, as
undeg, namely —
Serial Brand Quart Pint Nip
No.
1 Economy Brand Rs. 185 Rs. 96 Rs. 54
2 Medium Brand Rs. 207 Rs. 106 Rs. 59
3 Regular Brand Rs. 227 Rs. 117 Rs. 64
4 Semi Premium Brand Rs. 250 Rs. 127 Rs. 69
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Serial Brand Quart Pint Nip
No.
5 Upper Semi Premium Brand ~ Rs. 275 Rs. 142 Rs. 76
6 Premium Brand Rs. 320 Rs. 166 Rs. 91
i Super Premium Brand Rs. 352 Rs. 182 Rs. 96
8 Semi Deluxe Brand Rs. 400 Rs, 206 Rs. 111
9 Deluxe Brand Rs. 420 Rs. 216 Rs. 116
10 Upper Delixe Brand Rs. 455  Rs. 231 Rs. 126
11 Super Deluxe Brand Rs. 510 Rs. 261 Rs. 141
12 Category-1-scotch Rs. B40 Rs. 491 Rs. 311
13 Category-2-scotch Rs. 1040  Rs. 591 Rs. 361
14 Category-3-scotch Rs. 1470  Rs. 861 Rs. 456

(4) The minimum sale price of Beer at L-14A and L-2 vends shall be
fixed at rupees fifty-five per bottle of 650 ML, per Can of 500 ML for
both light and strong beer. Minimum sale price of beer imported from
other States shall be fixed at rupees sixty per bottle of 650 ML, per Can
of 500 ML. The maximum retail sale price for light and strong beer shall
be fixed at mpees'sevcnty and rupees seventy five respectively except
for beer imported from Abroad (BI1O).

(5) The value of one licensing unit in terms of license fee shall vary
between rupees ten lac (o rupees two hundred lac.".

10. In the said rules, in rule 37.—
(a) for gondition (9), the following condition shall be substituted,
namely :—
" (9) Conditions dealing with licensed hours,—
Every licensee for the sale of liquor shall keep his shop closed on the
Republic Day (26th January) and on Independence Day (15th August) from 7.00
AM to 5.00 PM and from 9.00 AM to 5.00 PM in case of L-2 and L-14A licensee.

However he shall keep his shop closed on Mahatma Gandhi's Birthday (2nd
October) from 7.00 AM to 12.00 Mid-night, from 9.00 AM to 11.00 PM in case
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of L-2 and L-14A licensee and on such other days in a year as may be declared by
the Government in this behalf. He shall observe the following working hours,
hereinafter called the licensed hours, and shall not, without the sanction of the
Excise: Commissiongr, Punjab, or any other person authorized by him in this
behalf, keep his shop open before or after these hours i—

From 1st April to 31st March (both days inclusive) 7.00 AM to 12.00
Mid night. In respeqt of licenses iri Forms L-2 and L-14A, the shops shall not be
opened before 9.00]AM and after 11.00 PM.

Provided that the District Magistrates and Police Commissioners will
d,ecléuj-c dry days oply with the approval of the Secretary 10 Govwt. of Punjab-
cum-Financial Conifissioner, (Taxation), except in emergency and law & order
situations. Apart frgm this, closure of liquor vends for the religious functions and
Nagar Kirtans, willibe only for a particular time of day and not for the complete
day :

Provided further that in urban areas the collector may grant a special
licerise in form L-21 o a licensee holding license in form L-2. L-10, L-10A, L-10B,
L-14; or L-14 A to keep his shop open for not more than two hours after the time
fixed under his licqnse for closing the shop. Such special license shall be granted
for important festiyats only and at such fee as the collector may fix:

Provided further that in respect of L-9 licenses granted to military or
border security Ferce Canteens, CRPF and I'TBP the licensed hours shall be
observed as ordergd by the military. authorities, the Border security Force, CRPF
and ITBP authorities from time to time.

(b) fat condition (9-A), the following condition shall be substituted

Hamely :—

"(9-A) Sale of liquor within the walled city of Amritsar, Munici-
pat limit/red line (LAL LAKIR OR DORA) of Anandpur Sahib,
Kiraipur Sahib, Chamkaur Sahib (in district Ropar), Talwandi
Sabo, (in district Bathinda), Bhaini Sahib, Raian (in district
Lydhiana), Khadoor Sahib (in district Amritsar), Tarn Taran, within
miunicipal limits of Sultanpur Lodhi (in district Kapurthala) and
thie area of Mukatsar falling within boundaries as specified by the
notification No. 5310-C-1-37-A/438/46, dated 23rd December
1937 issued by the Department of local Government shall be
prohibited.”.
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(¢) incondition (28), in item (b), in sub-item (i), for the third proviso,
the following proviso shall be substituted. namely :—

"Provided that the provisions of the preceding proviso shall be
applicable for liguor to be sold to and by Canteen Store Depot,
Central Reserve Police Force and Indo Tibetan Border
Police. ".

(d) in condition (29), for the third proviso, the following proviso,
shall be substituted, namely —

"Provided further that the Canteen Store Depot (CSD), will be
allowed to import from other States only those hrands of Rum,
Indian Made Foreign Liquor and imported foreign liquor which
are not manufactured in the Siate of Punjab.".

11. In the said rules, in rule 38.—

(a) after special condition (1-B), the following Special Condition
shall be inserted, namely i —

vi.c'. A license in Form L-1C for export of foreign liquor to
other countries by a person other than distilleries, breweries,
wineries, bottling plants and licensees holding license in Form L-1.

(a) The license shall be granted and renewed by the Excise
Commissianer, Punjab.

(b) The license shall be granted on a fixed fee.

(¢} The licensee shall export Foreign Liguor 10 other countries
only.

(d) The licensee shall comply with all the conditions ofa BWH-
2 license.

(e} Thelicensge shall be entitled to all the facilities availableto a
BWH-2 licenses".

(b) in Special Condition (2), for clause (d), the following clause
shall be substituted, namely =

"(d) The licensee shall issue in respect of a transaction of sale,
wholesale or retail sale, a ¢ash memorandum in Form-M-66A to
a customer who demand for the same, A serially numbered bearing
the name and address of the licensee with the name of the vend,
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his icense number, date of sale, particulars and quantity of the
liquor sold and sale price thereaf and shall preserve a carbon
copy of such cash memorandum till the close of the financial
year in which the cash memorandum is issued.”.

(c) Foy Special Condition (2-B), the following Special Condition shall
be pubstituted, namely :—

"(24B) Retail vend of Imported Foreign Liquor (bottled in origin),
Begr imported from abroad (bottled in origin), wine upto 13.5
pergent V/V and Ready to Drink Beverages upto 20 degree proof
strapgth, in & departmental store or such like store for consumption
offthe premises,—

(a)

(b)-:
(c)

@

(8)

. The licensee shall maintain account of receipts and sales in

Form L-22 and shall at the end of each month prepare and
submit to the Excise Inspector a monthly abstract of such
receipts and sales in Form M-66 ;

The licensee shall purchase liquor from within the State of
Punjab only, and

The licensee shall be allowed to sell liquor in 2 fully functional
Departmental Store only.".

in Special Condition (9), for the heading, the following heading
shall be substituted, namely —

"(9) A license in form 1.-9 for the retail vend of foreign liquor
in military or Border Security Force canteens, whether run
regimentally or on club lines in licensed premises approved
by the competent military or Border Security Force Authority
or by the Central Reserve Police Force and Indo- Tibetan
Border Police. ".

in special condition (15), in clause (), for the words "Rupees
twenty thousand", the words "rupees twenty five thousand”
shall be substituted.".

A. VENU PRASAD,

Excise Commissioner, Punjab.



